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 GERI  MABHU  LIMAYE  (Banka):
 Why  not?

 eh  |... उ  लिय  वह  ग्रा रोप
 लगावा'  गया  था  कि  वह  फौजी  लेटर  था
 शौर  उनका  सामना  जिलाजज  कमेटी
 में  जाता  चाहिए  था  |  यह  शी  सब् रह मध्यम
 में  कहा  है  हम  इस  चुनौती  को  स्वीकार
 करने  के  लिये  तैयार  हैं  ।

 MR.  SPEAKER:  It  cannot  be  raised
 as  q  privilege.  Mr.  Subramaniam  had
 Tread  it  out,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  You  may  hear  us  for

 a  while.

 MR.  SPEAKER:  I  will  hear  every-
 body.

 It  cannot  come  in  the  form  of  a
 privilege  motion,  whatever  it  is.

 The  Prime  Minister  wrote  to  him.
 he  has  said  that  it  was  suggested  to
 him  by  the  Department  that  he  should
 produce  he  original  so  that  it  can  be
 further  investigated.  It  was  stated
 by  Shri  Raj  Narain  that  the  letter
 was  not  received  by  him.  But  they
 have  produced  the  letter  dated  ‘ith
 November  1974,  (Interruptions).
 Tf  you  dispute  it,  it  cannot  be  a  privi-
 lege.

 SHRI  SHYAMNANDAN  MISHRA:
 We  made  a  special  request  to  you  in
 writing  yesterday.  (Interruptions)

 प्रत्यक्ष  महोदय  :  छापने  पहली  इसके
 बारे  में  कह  दिया  है।  भाप  को  मेरो  रूलिंग
 के  बाद  भी  कुछ  कहता  है  ?

 ही  ह्वॉमलंदन  मिथ  :  हमने  कल
 शावकों  लि  कर  भेजा  है  ।  उसको  श्राप
 देख  लें  1

 EB  they  want  to  make  an  isme  of
 i,  we  aye  prepared  for  that.  ‘The
 issue  will  be  joined.
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 भ्रष् यक्ष  महोदय :  पिछले  के  तौर  पर
 तही  or  weer  है  ।

 T  have  very  carefully  considered it,  It  cannot  be  raised  as  a  question of  privilege.

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  a  question  of  privilege.  Let
 Me  make  my  submission.

 MR,  SPEAKER:  Not  after  my
 tuling.  I  am  sorry.  I  have  given  my
 tuling.  I  am  not  allowing  any  one.

 There  can  be  no  point  af  order  on
 my  ruling.  I  have  heard  you  all.  I
 have  given  my  ruling.  I  have  studied
 everything,  There  is  no  question  of
 privilege.  I  am  sorry.  I  cannot
 allow  any  ong  to  speak  after  I  have
 given  my  ruling.  Now  Papers  Laid.
 (Interruptions).

 32.35  brs.

 PAPERS  LAID  ON  THF  TABLE

 Revirwg  AND  ANNUAL  REPoRTg  oF
 Inpian  Drvcs  AND

 uate  aia Lyarrep,  New  Deva,  F  AND
 CHEmicaLs  Travancore  Lrp.,  ano  Pyri-
 Tfs,  PHOSPHATES  AND  CHEMOCats  Len.,
 FOR  i973.74  ann  Aupir  Rerot!®  raenton
 AND  REPORTs  AND  RECOMMENDATIONS  OF
 Commearrrez  ow  Drvog  aN  PHARMACEU-

 gIcaL  InDUBTRY

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  K.  R.  GANESH):

 I  beg  to  tay  on  the  Table:

 qQ)  A  copy  each  of  the  following
 papers  (Hin@l  and  English  versions)
 ७)  nder  sub-section  (l)  of  section  6I9A
 of  the  Companies  Act,  1986:

 (a)  (i)  हो  by  the  Government
 on  the  working  of  the  Indian  Drugs
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 [Shri  K.  R,  Ganesh]
 (il)  Annual  Report  of  the  Indian

 Drugs  and  Pharmaceuticals  Limited,
 New  Delhi,  for  the  year  ‘1978-74
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptroller
 and  Auditor  General  thereon.
 [Placed  in  Library.  See  No.  LT-
 9867/75].
 (b)  (i)  Review  by  the  Government
 en  the  working  of  the  Fertilizezrs
 and  Chemicals  Travancore,  Limited,
 ‘or  the  year  l973-74,

 (ii)  Annual  Report  of  the  Fertil.
 gers  and  Chemicals  Travancore  Ltd.,
 for  the  year  1973-74,  along  with  the
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.  [Placed  in  Lib.

 «7ary.  See  No,  LT-9668/75].
 (c)  (i)  Review  by  the  Government
 on  the  working  of  the  Pyrites,
 Phosphates  ang  Chemicaly  Limited,
 for  the  year  ‘1873-74.

 (ii)  Annual  Report  of  the  Pyrites,
 Phosphates  and  Chemicals  Limited,
 for  the  year  1973-74  along  with  the '  Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 Generaol  thereon.  [Placed  in  Lib-
 द  See  No  LT.  9669/75).

 (2)  a)  A  copy  of  the  Report  of
 the  Committes  on  Drugs  and  Phar-
 maceutical  Industry.

 (i)  A  copy  of  the  Recommenda-
 tions  (Hind:  and  English  versions)
 regarding  the  report  of  the  Com-
 mittee  on  Drugs  and  Pharmaceuti-
 cal  Tadiétry.

 (ili)  A  topy  of  the  ‘Recomfnenda-
 tions  (Hindi  Versions)  made  by  the
 Committee  on  Drugs  and  Pharma-
 ceutical  Industry.

 (iv)  A  statement  (Hindi  and  Eng.

 MAY  4,  978  Papltrh  Lnid  '
 228

 Review  ano  Annvan  Repoar  or  Baan?
 Heavy  Eurcemcais  Lb,  New  Deum

 ror  i078-74

 ame
 THE  DEPUTY  MINISTRY  IN  THE

 STRY  OF  HEALTH  AND  FA.
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  On  behaly  of  Shri  A.  C.
 GEORGE,  I  beg  to  lay  on  the  table
 a  copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 gub-section  (l)  of  the  section  6I9A
 of  the  Companies  Act,  956:—

 qQ)  Review  by  the  Government
 on  the  working  of  the  Bharat
 Heavy  Electricalg  Limited,  New
 Delhi,  for  the  year  1978-74,

 (2)  Annual  Report  of  the  Bharat
 Heavy  Electricals  Limited,  New
 Delhi,  for  the)  year  I973-74  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No,  LT-967/75)

 Avpir  Reports  on  Unton  Govenn-
 ment  (Ramwars)  1978-74,  anp
 Union  Government  (CrviL)  Revenve
 Recerts,  1972-78,  APPROPRIATION
 Accounts,  RaiLways,  1978-74,  APants

 I  &  Tl,  anp  Bock  Accounts,  BALANCE
 Surers,  Paorrr  anp  Loss  ACCOUNTS

 Rarways,  1973-74

 THE  MINISTRY  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):

 I  beg  to  lay  on  the  Table—

 rey  A  copy  each  of  the  following
 papers  under  article  5(l)  of  the
 Constitution: —

 dd)  Report  (Hindi  and  Triglsh
 versions)  of  the  Comptroller  and
 Auditor  General  of  India,  for  the
 year  ‘1973-74,  Union  Government
 (Railways).

 (i)  Report  (Hindi  version)  of  the
 Comptroller  and  Auditor  General  of
 India,  for  the  year  ‘1973-73,  Union


